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Title Suit (Divorce) No.50/2019. 

IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.), 
LAKHIMPUR, NORTH LAKHIMPUR. 

 
Present: Syed Burhanur Rahman, A.J.S., 
  Addl. District Judge (F.T.C.), 
  Lakhimpur, North Lakhimpur. 
  
 Title Suit (Divorce) No.50/2019. 
 
 Smt Rupali @ Mun Gogoi, 
 W/o Sri Bhaijan Konwar, 
 R/o- Gugamukh Nagaon, 
Mouza- Kadam, 
P.S.- Boginadi, 
Dist.- Lakhimpur, Assam. 

…........................Petitioner. 
  -Vs- 
 Sri Bhaijan Konwar, 
S/o Sri Premadhar Konwar, 
R/o- Behpora, Napam (Dhemaji), 
Mouza- Dhemaji 
P.S.- Dhemaji, 
Dist.- Dhemaji, Assam. 

  …....................Respondent. 
 

Advocate for Petitioner  : Mr S. Patir. 
Advocate for Respondent    : None. 
 
Date of hearing                 : 31/03/2022. 
Date of judgment/order      : 08/04/2022. 
 
    JUDGMENT/ORDER 

1) The petitioner has filed a petition under Sections 13 
(i) (ia) and 25 of Hindu Marriage Act, 1955, praying 
for dissolution of marriage by a decree of divorce and 
praying for grant of permanent alimony of 
Rs.5,00,000/- (rupees five lac) only to the petitioner.  

Contd… 
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2) It is stated that the marriage between the petitioner 
and the respondent was solemnized on 20/01/2010 
at the residence of respondent as per prevailing 
customary law of the parties. After marriage, both of 
them started their conjugal life at the residence of 
respondent and thereafter they shifted to their 
residence at Gugamukh Chariali for business purpose. 
Out of their wedlock, a male child namely, Kordul 
Konwar was born on 30/11/2013 at Gugamukh. It is 
stated that the respondent is a habitual drinker, who 
used to inflict physical and mental torture upon the 
petitioner. The respondent demanded Rs.2,00,000/- 
(rupees two lac) only as dowry from the petitioner, 
and the same could not be provided to the 
respondent, for which he used to inflict physical and 
mental torture upon the petitioner. The petitioner left 
the matrimonial home on 20/08/2016 for the cruelty 
against her, and now staying with her parents, and 
no communication has been taken place with the 
respondent since then. It is stated that the economic 
condition of the petitioner's parents is not good. The 
respondent has not taken any initiative to 
compromise the dispute between the parties nor he 
has been maintaining any maintenance to the 
petitioner till date. It is stated that the petitioner also 
lodged an ejahar against the respondent for his 
inhuman tortures, which was amicably settled on 
13/03/2017. It is stated that the respondent has not 

Contd… 
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Contd… 

3) To substantiate the contention of the petition, the 
petitioner submitted her evidence on affidavit as 
P.W.-1. The stand taken by the petitioner in her 
petition, is reiterated in her evidence on affidavit. 
Also it is pertinent to mention herein that although 
the petitioner claimed an alimony of Rs.5,00,000/- 
(rupees five lac) only from the respondent in her 
petition but in her evidence on affidavit she has 
waived that claim. She only prays for allowing to 
meet her child Kordul Konwar, who is currently with 
the respondent. 

4) From perusal of the case record, it reveals that vide 
order dated 05/03/2021, this Court initiated ex-parte 
proceeding against the respondent. As the 
respondent has chosen not to participate in the 
instant proceeding, the evidence submitted by the 
petitioner remained unrebutted and it can safely be 
concluded that the respondent inflicted mental and 
physical torture upon the petitioner. 

5) Heard petitioner side. 
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6) Having considered the above facts and 
circumstances, the instant petition filed under 
Sections 13 (i) (ia) is hereby allowed. Therefore, I am 
of the considered opinion that it is expedient to 
dissolve the marriage of the parties. 

7) Consequently, the instant petition for divorce is 
hereby allowed ex-parte. Marriage solemnized 
between the petitioner Smt Rupali @ Mun Gogoi and 
the respondent Sri Bhaijan Konwar is dissolved by a 
decree of divorce. Also the petitioner is hereby 
allowed to meet her child Kordul Konwar at least 
twice every month with the prior intimation made to 
the respondent by the petitioner.  

8) Prepare a decree accordingly within 15 days from 
today.  

9) Disposed of accordingly.  

Given under my hand and seal of this Court on this 
the 8th day of April, 2022.      

                                                         ( Syed Burhanur Rahman )     
                                                          Addl. District Judge (F.T.C.),   

  Lakhimpur, North Lakhimpur. 
Certified that the Judgment/Order is typed 
to my dictation and corrected by me 
and each page bears my signature. 
 
 
  ( Syed Burhanur Rahman )    
  Addl. District Judge (F.T.C.), 
 Lakhimpur, North Lakhimpur. 
 
Transcribed and typed by: Sri Montu Kherkatary, Stenographer. 

 


